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Mr.P.N.Jati - Counsel for the ~pplicants. 

This o. A has been placed l by the Registry 
for consideration of the mattier whether this 
application falls within the ~jurisdiction of 
the Tribunal. ~ 

2. Heard 
applicants. 

the learned 

j 
't 

cot:jnsel 
l 
~ 

for the 

3. In this O.A the applicants~ are challenging 
the validity of a letter dated: 10.6.98 said to 
have been issued by the Senio~ Superintendent, 
Railway Mail Servi~es, JP Divi~ion, Jaipur, by 
which the list dated 25.5.98 of the office 

' bearers of the National Union Class-IV JP 
Divis ion, Jaipur, has been :;recognised. The 
jurisdiction/ of the Tribunal :is circumscribed 
by Sections 14 & 15 'of the Administrative 
Tribunal~ Act, 1985. Since the ;controversy does 
not relate to the service matter of a member of 
the service to which the applfcants belong but 
relates to a matter about the recognition of· 
the office bearers of a particJlar Union of its 
employees; this O.A is not $ntertainable in 
this Tribunal. The applicants ~ay ap~roach the 
appropriate forum to seek thei~ relief. The O.A 
and the M.A is returned to tf:te applicants as 
per rules after retaining its copy in the 
Registry. 

:Re~~ 
/( Ratan Prakash) 
:Judicial Member~ 
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